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Whether Reporters of local papers may

be allowed to see the Judgment?

To be referred to the Reporters or

not? /Vv
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JlJD(lviENT(CftAL)

{of the Bench delivered by Hbn'ble Shri P.K.

Kartha, Vice Chairman(J))

Heard the learned counsel of both

parties. The learned counsel for the respondents

states tJiat all the outstanding dues of the applicant

have released to him. The learned counsel for the

spplicant states that the ajiplicant has received the

amount due to him. In view of this, nothing survives

in the present ajcplication. The application is

disposed of at the admission stage itself without

passing any order. The MP filed by the applicant is

also disposed of accordingly.

There will be no order as to costs.
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